
FORM No. -4 
See Rule (12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No ............ 	. of 200 j 

Applicant(s)..........Pal)...............Respondent(s).P' .!L. 
Advocate for Applicant(s) ....It ........ J 	 1?... Advocate for Respondent(s) 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

I 	 H- 

On b.ng mtione1 by Mr.B.kC.Pattnaik, 

learned aunsel Lor the 	licnt, this rnattor 
is take) up. 

2. The Jpplicant P.K-.Jena#  while workinç 

as 	 Of (atisahi B.P.O. under Kç3rd 
ub Poet oflice, faced dartmntal piD000dings 

and, ultimately, Was rcraoved from services 

under Annexure-1 dt,24.02.33. IIeing aggrire8 

the Apnlicant has preferred an peal (under 
kinexure..3 t.l.0513). whtcth Iq 	i-i-s 

still pending. Therefore this Original. 

p1ication under Section-19 of the 

ZUiriistrat1ve Trjbi.ma Act, 1985 	tobe 



-i1 

- 	C.A. 	. 500/03 

NOTES OF THE REGISTRY I 	
ORDERS OF THE TRIBUNAL 

c2,>t- 

1cQ 

-r--ej013 , 

a preTtature one 

In the aforesaid preiises, having 
heard Mr.B.K.Pattnaik, learned oz,unsel for 
the Applicant and Mr.U.B.Mohapatra# learned 
c1dl.3tandiflg Counsel, this Original 

Aplication is disposed of with a direction 
to the Respondents (especially to the 
Responderit No.2 and No.3) to dispose of 

the Appeal (Anriexure 3 dt.19.5.03) of the 
Applicant eeditiouSly; preferable by end 
of Decber, 2003, 

With the aforesaid observations 
and directions, this Original Application 

is disposed of. 

5. Sd o3pies of this order, alongwith 
the copies of the Original Application to 
the Respondents and free ODpieS of this order 
be handed over to Mr. Patnaic, learned counsel 
appearing for the Applicannd Mr. U. B, 
Mohap atra, learned Addi • Standing Counsel; on 
whom a copy of this Original Application has 
already been served. 

snb er (Juchi ci al ) 


